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LOX: SABRA 

Friday. March 28, 1980/Chaitra 8, 
1902 (Saka) 

The Lok Saha met at Eleve1'l of 
the Clock, [Mr_ Speaker jn the Chair.] , 

ORAL ANSWERS TO QUESTIONS 
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THE MINISTER OF FINANCE 
(SHRI R. \'ENKATARAMAN): (a) 
to (e) A statement is laid on the 
Table of the House. 

STATEMENT 
The percentage distribution of Cen-

tral Government expenditure on GOY-
ernment Administration and on deve-
lopmental works from 1975-76 to 
1979-80 (fB.E.) is as follows:-

Percentage oj Total E~/Jendittlre oj the C,ntral 
Governmmt 

DevC'lop-
mental 
expendi-
turC" 

--- - - ----_ ... _ 
1975-7G 53 U 

1976-77 !H & 

J9i7-iB 56· : 

1978-79 56· :3 

197B-79 (R. E) 53'9 

1979-80 (ll.E) SH-g 
- --- _ ... 

Expendi-
ture on 
Govermn("nt 
Admini-
stration 

5 8 

5 0 S 

2. The increase in national income 
between 1975-76 and 1978-79, the 
latest year tor which data arc avail-
able, was 29.9 per cent at cun;ent 
prices and 14.1 per cent at 1970-71 
prices. 

a. A substantial proportion of ex-
penditure on administration consists 
of purchase of commodities and ser-
vices by various government agen-
cies. With regard to the expenditure 
on wages and salaries, a review of 
staffing in the Central Government 
offices with a view ~to ensuring their 
optimum utilisation commensurate 
with work-load and consistent with 
administrative efficiency is being con-
tinually undertaken. The Staff Ins-
pection Unit in the Ministry of Fin-
ance. Administrative Reforms 'Wing 
in the Department of Personnel, and 
the Internal Work Sudy Uni;, are 
enl.aged in thi'5 task and their reviews 
have p~oved fruitful. 



.'" "" •• I'ttn : ~ Q(lEi-, 
_. GI''';1I ~ i fit; ~ CllfG6 
\'f'\l(idfi ... ·tHJ.1Ilu t ? ~ t;r. 
qyI('( ~ tmr t, ~ &Ifi' ~ tr 
'{!"I\~in'1 ~ ~ t tn ~ ~ ~ t ? 
~ ~ ~ t, m m- CflIT qf(UIIJ=t ~ 
t tfR: ~ 4iifi\.,{i t tro~ ~~ 
t ? ~ tR ~ j fita 41,fq)ij it m ifTt 
~ ~ 'fR1ft 'ift 9 : ~ it« futt il 
11'! Ifi11r m ~ t ~ $IlqCfiI CflIT ~ 
t I~ \iIl~~~~,m~,~ 
tfR: t it; m- it ~ ~{ 'iri Q I 

SHRI R. VENKATARAMAN: I will 
give all the answers. 

SHR! MOOL CHAND DAGA: What 
is that answer? I want the answers 
for the last date of evaluation, the 
year in which the evaluation was 
done, through which machinery it was 
clone, and what is the result of it. 

SHRI R. VENKATARAMAN: I am 
,oing to givE' all the information. 

Sir, there are three institutions 
which evaluate the efficiency of the 
staff, the number of per~ons required 
in each Department etc., They are 
the Staff Inspection Unit which is 
directly under the Ministry of Fin-
ance, the Administrative Refonns 
Wing under the Department of Per-
sonnel, and the third one is the 
Internal Work Study Unit which is 
engaged in the same problem within 
each Ministry. 

So far as the Staff Inspection Unit 
is concerned, it had carried out an 
ela borate review between the years 
April, 1964 and March, 1979. Actual-
ly, I can give the figures for some 
of the Mintstries in which this evalua-
tion has l;ef n done. I will take the 
Jlinistry of Finonce first ~o that we 
can know how the very Ministry 
which is in cha"g'! of that Department 
ltas used it. 

.. 
Mi"ilwll of Fitmncc: 

The number of posts wbir,:b are 
studied were 30t 565. The number of 
posts which are found surplus was 
5,011 and a saving of Rs 343.51 lalths 
has been e:ffected. 
Ministry of Agriculture: 

The number of posts :;tudiecl was 
21,183. The number of posts found 
surplus was 3,313, and a saviog ot a 
sum of Ra. 210.99 laths ,has been 
effected. 
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:...."'- ... ~l R. vENKATARAMAN: Sir, 
thir; is a con1Jr,UOUS evaluation. It is 
not an evaluation done at any parti-
cular time. It was done year to year. 

MR. SPEAKER: Up to what year? 

SHRI R. VENKATARAMAN: It i~ 
up to 1978. 
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SHRr R. VENKATARAMAN: Sir, 
there is a misapprehension with re-
gard to the general classification 
known as non-plan expenditure. The 
non-plan expenditure includes defence 
expenditure, i.e., expenditure on Def_ 
ence personnel, payment of interest 
on public debt, then payments to the 
various States in accordance with the 
recommendations of the Finance Com-
mission. Therefore, non-plan expendi-
ture is not necessarily wasteful expen-
diture. 

SHRI CHINTAMANI PANIGRAHI: 
The Finance Commission has' gone 
into all these things and said that 
non-Plan expenditure is far greater 
Pl8ll expenditure. Therefore, how tAt 
this answer reconciled with their 
IIRdiIl,? 
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Secondly, in 1979-80, the develOP-
lIl_t expenditure ia 58.8 per cent and 
the expenditure on administration ill -I.' per cent. On what items is the reat 
of the money spent? 

SHR R. VENKATARAMAN: This is 
exactly what I explained. Non-Plan 
expenditure includes expenditure on 
defence personnel, on payment of 
interest on the public debt and on the 
contributions to the States in accord-
ance with the Finance Commission's 
recommendations. Administrative ex-
penditure is incurred on the depart-
mental 5tnff, stationary for office use 
etc ~ and I have given information re-
garding thp rest of the expenditure 
in the statement. The hon. Menlber 
said that th~ Financ0 Commission has 
mentioned that non-Plan E'xpenditure 
is greater than Plan expendIture. I 
am not aware of any statement. On 
the other hand, the fact is that Plan 
or development expenditure has been 
increasing from year to year, from 
53.8 per ('ent in 1975-76 to 58.8 per 
cent in the Budget Estimat('s for 1979. 
80. 

SI-fRI JAGANNAT'fI RAO: Ar~ any 
serious attempts b(1inr m['de lJy Gov-
ernment to reduc~ non-d(lyp 10pm('nt 
expenditure, and if so, what is the 
percentage of such reduction to the 
general administration On administra-
tion? 

SHRI R. VENKAT A RAMAN : Efforts 
are being made to reduce unneces-
sary expenditure both in development 
and non-development, and in respect 
of non-developm~nt expenditure, as I 
said, there are ~ertain areas where 
we cannot reduce it. The attempt 
which has been made by the three 
units which I mentioned is tt) reduce 
the expenditure in respect of staff, 
oftlce stationery etc. That is where 
economy is being effected. 

SHRI TRIDIB CHAUDHURI: The 
bon. Minister just now said that seve-
ral thousands were found surplus in 
two Kinistries. The total for all the 
Mlnistries is likely to come to 15 or 
20 thouaand May I know how this 

aurplu. .ta1! is dealt with? Are _ 
retrenched outright or absor~ ~ 
other depa.rtmenta? 

SHRI R. VENKATARAM.AN:· O!1lp 
the posts were reduced, not the per-
SOIUJ .0 that in future recruitment 
the ~umber of persons recruited goes 
down. 

SHRI M. RAM GOPAL RH~DDY: He 
hai given figures for two Ministries 
by way 'Of illustration. That itself 
comes to Rs. 5 crores. That can be 
used for a minor irrigation project. 
If all the Ministries are taken into 
consideration, I think ther~! \\·ill be 
a huge amount which will be suftl-
cient for construction of major pro-
Jects. May I know what steps the 
Minister is going to take to reduce 
such expenditure, so that We may 
have enough funds for constructive 
purposes. 

SHRI R. VENKATARAMAN: I gave 
only two illustrative departments. If 
the hon. Member wants, I can give 
details about all the dc.partments. I 
have every figure with me. The total 
amount which has been saved by rea-
son of this exercise is of the order of 
Rs. 36,98,74,000. 

SHRr S. B CHA VAN: The reply 
given bJ' the hon. Minister abou~ the 
Finance Ministry is that there is going 
to be a saving of Rs. 3 crores and 
that the Staff Inspection Unit have 
been able to detect this. May I know 
from him whether all the proposals 
which had come to the Finance Minis-
try were properly scrutinised by them 
and if so. how is it that the MinistJ:Y 
could not detect what the Staff Ins.-
pection Unit could? 

A large number of Centrally spon-
sored schemes have been tr :)nsferred 
to the State Governments now. What 
was contemplated about the reduction 
of staff and I wou1d also like to know 
whether that kind of exercise has 
been done and if SOt the result there-
of. 

SHRIR. VENKATARAMAN: Th~ 
are two ways in which this is bein, 
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done. When the proposals cOl{le from 
the department for a particular pat-
tern of staff, then the Staff Inspec-
tion Unit goes into this question and 
says that such a strength is not re-
quired and it cuts it down. Therefore, 
it is not that after they are appoint-
ed, the posts are reduced; even before 
they are appointed, the Staff Inspec-
tion Unit goes into the question whe-
ther there is any need for the num-
ber of staff members as requested 
and then it cuts it down. This figure 
includes all those which have been 
cut down like this. 

About the Centrally sponsored sche-
mes, only last year, they were trans-
ferred to the states and a study will 
Teveal the reduction In staff that 
would occur as a result of the trans-
:fer. 

Working of Chit Funds and Financial 
Institutions in Gujarat 

"'244. SHRI MAGANBHAI BAROT: 
Will the Mlnl~ter of FINANCE be 
pleased to state: 

(a) whether it i; a fact that the 
working of Chit Funds and such other 
FinRncial Institutions have frc.ludu-
lently deprived thousands of deposi· 
tors of their life long savinp,";\ runnIng 
into crores of rUpees In Gujarnt; 

(b) if so, what action the Govern-
ment has taken or nropoc;p to close 
such Fl nancial Institutions Or to take 
tberA over as well as to give refund of 
money to depositors of their life long 
savings; and 

(c) the action taken or proposed to 
be taken against the defaulters and 
such other person<; who are f1ngaged 
in such deals? 

THE l\1INISTER OF FINANCE 
(SHRI R VENKATARAMAN): (a) 
to (c) A statement h laid on the 
Table of the House. 

STATEMENT 

In respect of companies conduc·ting 
prize chit business, the Reserve Bank 
has reported that some conlplaints 

were received by them. against such 
companies operating in Gujarat alleg-
ing non-disbursement of prizes alld 
non-payment of subscriptions etc-t 
under the schemes floated by them. 

\ 

The cond uct of prize chit schemes 
has been banned under the Prize 
Chits and Money Circulation Schemes 
(Banning) Act, 1978 with effect from 
12th December, 1978 With the com-
mencement of the Act, the power to 
take actiori. for infringement of its 
provlc;ions now vests with the state 
Governments. 

So far as 1 egulation of Conventional 
Chief Funds are ('oncerned, the mat-
ter is under consIderatIon of the Cen-
tral Government 

SHRI MAGANBHAI BAROT: I 
would like to know whether some 
of the3f\ Clllt Fund CompanIes and 
particularly one o~ them viz., Rajni-
kant Sh roft & Company is enlisted 
in the list of companies which have 
not paid income-tax in respect of 
their transactions, and what steps are 
b(}lng 1aken agolnc;t thIs companv as 
well as sin1ilar other companies vlhich 
are taking money from the public in 
the name of deposits, making use of 
it in any manner they like, not sub-
jectlng ihemselve~ to· income~ta" and 
thus defrauding the people. 

SHRI R VENKATARAlMAN: In 
respect of any single company Or a 
particular COlnpany, I would require 
notice. But in respect of general 
policy, I ('an answer the question. If 
it is a prize chit company, then the 
Act passed in 1978 banning the priz~ 
chits will apply to that and it must 
be wound up The Act bas come into 
force from December 1978 and the 
State Governments haVe been asked 
to take actions in pursuance of this 
Act. Therefore, if it were a conven-
tional chit company, there is no law 
regulating conventional chit funds, but 
the Government proposes to bring 
forward a legislation to control the 
conventional chits also. 

SHRI MAGHANBHAI BARO'I': In 
spite of what the law, aecording to 




